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INTRODUcnON 

I, the Chairman, Standing Committee on Food, Civil Supplies and 
Public Distribution having been authorised by the Commitee to submit 
the Report on their behalf, present this First Report on Demands for 
Grants on Public Distribution System of the Ministry of Civil Supplies, 
Consumer Affairs and Public Distribution for the year 1993-94. 

This Standing Committee like other Standing Parliamentary Comnritteel 
on various Ministries of thc Govcrnment' of Jndia was constituted on 
8 April. 1993. Thc functions of the Standing Committee as laid dowa in 
Rule 331E of the Rules of Procedure and Conduct of Business i. 
Lok Sabha arc: 

1. (0) to con5idcr thc Dcmands for Grants of the COftCClftcd Ministries! 
Departments lind mnke iI report on the same to the House. The 
report sh~IJI not suggellt nnything of the nature of cut motions; 

(b) to examine such Bills pertaining to the eoocemcd Ministries! 
Departments as nre referred to the Comarittce by the Chairman, 
Rajya Sabba or the Spcakcr, as the case may be. and make 
report thereon; 

(c) to consider annual reports of Ministrie..VDcpnrtmcnt!l and make 
reports tbereon; 

(d) to consider notional bu!'ic long term policy documents presented 
to the Houses. if referred 1"0 the Committee by the Chairman. 
Rujya Sobhn or the Speaker. as the C8IIC may be. and make 
reports mereon. 

2. The StandiAJ Comtnittees shall not consider the matter!' of day-to-day 
administration of the concerned Ministries/Departments. 

3. Owing to paucity of time. the Com-"ittee has confined itself towards 
examining only the Denlilnds of Gtants on Public Distribution System of 
the Ministry of Civil Supplies. Consumer Affairs and Public Distribution. 

4. The Committee wish to express their grateful thanks to the 
Hon'ble SpeakeI'. ShriShivraj V. Patil for ushering in u ncw era In the 
Parlinmclftllry dcmucl'Ucy by introducing thc system of Departmcntally 
related Standing Committces und thus making the fUllctioning of the 
cxecutive nunc tmllJnm~nt tind <ICC llllllable to Purliamcnt. 

(v) 



(vi) 

S. The Committee took evidence of the representatives of the Ministry 
of Civil Supplies, Consumer Affairs and Public Distribution on 28th April, 
1993. The Committee wish to express their thanks to the Officers of the 
Ministry of Civil Supplies, Consumer Affairs & Public Distribution for 
placing before the Committee the material and information which Commit· 
tee desired in connection with the examination of Demands for Grants of 
the Ministry for 1993·94 and for giving evidence before the Committee. 

6. The Committee considered and adopted the report at their sitting 
held on 29 April, 1993. 

NEW DELJII; 
30 April, 1993 

10 Va;sukhu, 1915 (Saka) 

RAM KAPSE, 
Chairmtm, 

Standin( Commilltt on Food, 
Civil Supplles and Public Distribution. 



CIIAPTER I 

PUBLIC DISTIUBUTION SYSTEM (AN OVERVIEW) 

Public Distribution System CPOS) is a scheme under which the Govern-
ment organises the procurement of some basie essential commodities such 
as wheat. rice. sugar. oil. kerosene etc .• and arranges for its distribution 
through a network of fair price shops at controlled prices. 

The Central Government has as.40umed responsibility for due procure-
ment and supply of six essential commodities viz. wheat. rice. levy sugar, 
imported edible oil, kerosene and soft eoke to the States and Union 
Territories. These commodities arc made available at central is.40ue prices 
which are determined by the Central Government., The State Governments 
can add additional items of ma5-40 consumption under the POS in the 
respective States, depending upon local requirements. 

There arc four lakh Fair Price Shops operating under the PDS system. 
Although the system has been in operation for the last so mlmy decades, 
yet no systematic National Policy has been evolved so far and 18 million 
tonnes of foodgrains are being supplied through this system, meeting only 
12-15% of the total requirements. At present Rs. 3000 erores are being 
given as subsidy to Fel for purchase and distribution of foodgrains. Asked 
whether the government would meet the requirement of at least 40-50"0 
of the population. the Ministry has stated that it is not possible to meet 
this requirement. as more food subsidy would be required. As the country 
is passing through financial crunch it would not be pos.40ible to provide the 
additional funds. 

The funds provided under the PDS system are also not adequate. As 
against the total outlay of Rs. 13.92 crores asked for by the Ministry of 
Civil Supplies. the Planning Commission provided Rs. 11 erores. 

Another point which has been agitating the minds is the non-existence of 
the system in hilly. remote. farnung and desert areas of the country. A 
beginning has been made, however. belated it may be to cater these areas 
through mobile fair price shops. 659 vans have already been sanctioned for 
this purpose. 510 vans sanctioned under the earlier system of 25"0 subsidy 
and 75% loan and 149 vans have been sanctioned under the revised criteria 
of 50% subsidy and 50"0 10al1. The net requirement of vans required for 
the purpose have not been worked out and the present number of vans 
appear to be inadequate to meet the requirements. 

The other important task which the Committee would like to address are 
the system of monitoring and malpractices prevalent in the POS system. In 
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so far as the system of monitoring is concerned apart from periodical 
meetings of the Ministry with the State Governments officials, which was 
held only once during the last three months, there is no other apparatus, 
through which the Central Government can monitor the work in, of the 
system. Regarding malpractices and corruption, the picture is not very 
encouraging, dispite the promul,ation of Essential Commodities Act and 
Consumer Protection Act. It has not been possible to check the malprac-
tices and corruption in this system. The Committee in this regard would 
like to refer to para 5.21 of the Annual Report of the Ministry for the year 
1992-93 which reads as follows:-

"The results of enforcement measures taken by StateslUTs under the 
Essential Commodities Act as reported up to 31.12.1992 are as 
indicated bclow:-

(i) No. of raids made 
(ii) No. of persons arrested 

(iii) No. of persons prosecuted 
(iv) No. of persons convicted 
(v) Value of foods confiscated Rs. 1890.82 lakhs" 

122054 
4639 
5418 
268 

It is clear from Ihe Annual Report that existing Act is by and large in 
favour of traders. One of the reasons is perhaps the public is not aware of 
their rights under these legislation. There has been no publicity, informing 
the public of their rights in this regard. 

Recommendations 
1. 7 It is a mutter of lrave concern to the Committee that even thollIh the 

PDS has been ill operation for last so many decades, yet no systematic 
nationlll policy hus been evolved, The Committee recommend, that a 
national sound policy on PDS be evolved expeditiously. 

1.8 The Committee 15 unhappy to note the PDS is meetina requirements 
of only 12.15% of the individual fooda:ralns requirement as IUch there is no 
motivation for the people to draw only a fraction of their requirement. Tbe 
Committee feels that allellst 25% of the family requirement may be met 
even though it may Involve dollna: out more money as subsidy. 

1. 9 The Committee is of the opinion that the money allocated for the PDS 
system is lotally Inadequate, and rec:ommend that more funds may be 
allotted for the purpose. 

1.10 The Committee lire happy to oote that a beelowna bas been made 
for rellchin& the PDS systcm to people In lamuna, remote and billy areas 
throulh mobile vans. It Is of the opinion that 659 vans already IIndloned 
for this purpose are not sumcient. A survey may be undertaken to know the 
exact requiremcnts of vllns and vans provided ac:c:ordlnaly. The Committee 
Is of tbe view that the existing policy needs to be reviewed. 

1.11 The Committee fl'lret to note tbat no system or monitorlnl hal been 
noh'cd lIor any elTective aclion belna taken to prevent corruption and 
malpractices in lhe PDS system. The Committee recommend that 
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these quesllons may be carefully 10lle Into by the Ministry to evolve a sound 
and effecllve monltorlnl system and for vilorously ebecklnl the malprac-
tices and corruption pnvalent. The Committee no doubt Is aware tbat these 
mailers are In the Jurlsdicllon of State Govenments but at tbe same lime, 
when the cenlnl lovernment Is alvlna funds, they caanot escape the 
responslblllty for the shortcomlnls. The Commiltee also feel that tbe publk 
Is not aware of their rlcbts under the Essential Commodities ad CODlUDler 
Protection Act. The Committee, therefore, recommend that due publldty 
mlly be liven In this reprd, as In tile opinion or the Committee If the public 
Is aware or their rllhts, much of the malprac:tkes In the PDS could be 
checked. The Ministry should be the sole apncy for monitorlnl of PDS and 
ensurlnl pUbOcity of consumers' rlchts. 

1.11 The VIlilanee Committee exist In lOme form or other at different 
levels. The Committee Is of the opinion that wbatever Committees wen In 
existence, there Is a need to revamp the vtallanc:e. The Committee feels that 
proper fundioninl of these Committees would effectively cheek malprac-
tices. Proper representation should be liven to youth and ladles. 

1.13 The Committee also recommend tbat a proper monitorlnl apnq 
should be evolved for eosurlnl adequate stock of essential commodities at 
Fair Price Shops thrOUlhout the country. 



CHAPTER D 
DETAIL DEMANDS FOR GRANTS 

MAJOR HEAD '3601' 
Sub·H~ad 360J F·l(2)(1):-Subs;dy for construction of Godowns 

2.1 The provision for subsidy in Budget Estimates (1993·94) for the 
construction of Godowns by Civil Supplies Corporations in North Eastern 
Region is 2.36 crores under plan expenditure. The budget estimate of 
1992-93 was Rs. 46 lakhs, which was increased to 3.96 erores in the revised 
estimates, an increase of approximately 900%. The subsidy component for 
the construction of godowns has been increased from 25% to 50%. The 
pattern of assistance earlier was 25% subsidy and 75% loan. Under the 
revamped PDS, the scheme has been extended to cover all the areas 
identified for the revamped PDS. 

1.1 Tbt Committee is conl'erned to note that the funds allotted ror the 
revamped PDS, are Inadequate· aod oot commeasurate with the Dl8lnitude 
or the task Involved and recommend that more runds should be allotted. 

MAJOR HEAD '3601' 

Sub-Head F-(1)(2)(1)-Subsidy for retail outlets 

2.3 Subsidy for retail outlets in remote and tribal areas, a provision for 
2.95 crores is made under plan expenditure. The budget estimates of 1992-
93 was Rs. 1.43 crores. The Committee finds that it was increased by more 
than 1000/0 in the revised estimates to Rs. 2.93 crores. This outlay relates 
to the assistance for purchase of mobile vans to serve as Fair Price Shops. 
The assistance pattern for the purchase of mobile vans to be operated as 
FPS outlels was liberaliscd from 25% subsidy to 50% subsidy in August, 
1992. The rate allowed per van was also raised from Rs. 2.5 lakhs to Rs. 
4.00 lakhs, considering the rise in cost of vans. The Committee welcomes 
the suggestion to introduce door step delivery (from godowns to fair price 
shops) under the revamped PDS. During the year 1992·93 Rs. 5.96 erores 
were sanctioned 10 SlaleslUTs for purchase of mobile vans as against 
budget provisions of Rs. 6 crores. This comprises Rs. 5.84 crores for loan 
and subsidy for States and Rs. 12 crores for U.T.'s. The Committee have 
found certain anomalies in the plan scheme 'Financial Scheme for the 
purpose of vans'. In the year 19<)()-91, there is a decrea. .. e in allocation to 
Rs. 1.6 crores from Rs. 1.90 crores in me previous year. 10 1991-92, while 
the budlfl estimates has increased to Rs. 2.4 crores. There has been a 
Ii&nir~Ult decrease in the amount sanctioned. The Commillee recoJDmends 
that complete and proper uUllsalion or tbe funds sanctioned be done. 

MAJOR HEAD '36OJ' 
Sllb·Head J60/ F·/(J)-Assistance 10 Consumer Cooperat;\les 

2.4 Under the scheme assistance to consumer cooperative in urban 
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areas. the actual expenditure in 1991-92 is Rs. 30 lakhs. The Committee 
finds that the scheme has been discontinued as no budget provisions have 
been made in 1992-93 and 1993-94. The Committee finds no justification 
for the discontinuation of t~e scheme. The reply furnished by the Ministry 
explains that the scheme has now been transferred to the State Sector. The 
reasons for the transfer have not been provided. The Commiltee Is 
concerned to note the increasinl trend of lransrertinl centrally sponsored 
schemes to the State~. 

MAJOR HEAD '3456' 

Sub-Head 3456 D-3(4)(1)-Voluntary Retirement Scheme 

2.5 Under this head a provision of Rs. 14 crores for the voluntary 
retirement schemes in P~blic Sector Uilits specifically Hindustan Vegetable 
Oil Corporation has been made. The Committee. is concerned to note that 
such a large outlay has been provided under this head. This seems to be a 
proportionately large outlay compared to the plan expenditure for 1993-94. 
The Committee finds departure. in this case has been made for the other 
prevalent schemes. Persons having rendered less that 10 years of service or 
less than 40 years of age, have also been covered. This has resulted In a 
larKer expenditure. The Committee recommends, that steps to rejuvenate 
HVOC, should be made, and the allocation ror the Voluntary Retirement 
Scheme, should be In proportion to the other productive plan expendilure. 

MAJOR HEAD '3456' 
Sub-HC't/d 3456 D. (3)(1 )-Scheme relating to Intelligence, Enforcement and 

Manpower training for Public· Distribution System. 

2.6 Under this head the outlay for the programme was Rs. 25 lakhs in 
1992-93. The plan performance indicated only the expenditure on training 
that is Rs. 5.4 lakhs. The Budget Estimate for 1993-94 is Rs. 20 lakhs. The 
Committee finds that no reasons have been given for the underutilisation 
of the funds asked for in '1992-93. In this context the Committee 15 
concerned to note that a hl"her outlay or Rs. 20 lakhs has been asked, 
compllrcd to the actual plan expenditure or the previous yean. The 
Committce recommends thut adequate thrust to monitorlnl, and vllilance 
lH: Klven,' so as to strcumline the runctioninl or the public distribution 
system. A beller coordination to make available the essential commodities 
throua:h PDS outlcts is also recommcnded. 

Gcncral Observations 
2.7 The Committcc is or the opinion that ror the godown scheme under 

rcvalllped PDS, when the storage capacity to be crcatcd 15 3.24 lukh tonnes, 
the allocution made is too meal:re assuminl: thut the fund requircmcnt, ror 
the VlIllh Plan period would be Rs. 32 crores In the proportion\ or 50% 
subsidy takinK pcr tonne cost or construction at Rs. 1000. The Coomduee 
recollllllcnds propcr distribution of rcsources 50 that adequate storaKe 
capacity iii created. Thc current dcmand ror Irants have not provldcd for 
the rcquisite thrust for the onloinl schcml'S in the North East and other 
parts of the country. 
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2.8 The Committee have observed that the outlay for schemes for retail 
outlets in remote and tribal areas does not reneet upon tbe requirements of 
the revamped PDS. The current demands have a provision for 
RI. 5.90 crore. In spUe of tbe fad that more areal are to be covered, In 
comparison, to the expenditure Incurred In 1991·93 wblch wu 
Rs. 5.96 crores. 

2.9 The Committee note that the total requirements under the powns, 
vans and intelliKence, enforcement and manpower tralnln. schemes for 
1993-94 are Rs. 6 crores, RI. 3.5 crora and Rs. 0.10 crora respectively. 
This is a minimum estimate keeplnl In view the requirements for the Vllith 
Five Year Plan. The Committee nnds that the uutlay is above the ilium of 
approved outlay (Rs. 1 crore for lodownl, RI. 3 ero.... for vaDl) with 
reKlird to the two main PDS schemes. In thll context the Committee 
recommends that more rc.'Sources be allocate" to these schemes. Reduction 
of the Non-Plan expenditure, especially the Sc.'Cretariat expenses, which have 
shown tremendous increase, (keep inc the years 1988-89 as a base year), 
could yield more funds for the above plan schemes. The expenses were Rs. 
1.10 crores In 1988-89, Rs. 1.89 crores In 1991-93 Rs. 1.96 crores have been 
provided for 1993-94, in the demands for Irants. 

NEW DELHI; 

30 April, 199-' 

10 Vaisakha, 1915 (Saka) 

RAM KAPSE, 
Chairman, 

Standing Committee on 
Food, Civil Supplies 

and Public Distribution. 



STANDING COMMITIEE ON FOOD, CIVIL SUPPLIES 
AND PUBLIC DISTRIBUTION 

MINU'reS 

FIRST SITTING (16.4.1993l-
The Committee sat from 14.00 hrs. to 15.00 hrs. 

PRESENT 

Prof. Ram Kapse-Chairman 

2. Shri A. Jayamohan 

MEMDERS 

Lok SuMa 

3. Shri Bijoy Krishna Handique 

4. Shri Gopi Nath Gajapathi 
5. Shri Lal Babu Rai 

Rujya Sabha 

6. Shrimati Mira Dns 

7. Sllri B. V. Abdulla Koya 

~. Shri Tindivnnam G. Venkatrnman 

SECRETI\RII\T 

Shri Haripnl Singh-U"der Secretary 

At the outset, the Chairman felicitated the Members on their nomina-
tion to the Committee and welcomed them to the First Sitting of the 
Committee. 

The Committee decided that due to paucity of time, ~t ,should examine 
the Demands for Grunts relating to the -Public Distribution System's and 
present a report thereon to the Parliament. Most of the Members of the 
CODlmitteeexpresed their views on the condition of the Public Distribution 
System in the Country. 

The Committee decided to meet on 26th April, 1993, to discuss the 
Demands for Grants relating to the Public Distribution System, and to 
take official evidence of the representatives of the Ministry of Civil 
Supplies, Consumer Affairs and Publie Distribution on 28th April, 1993. 

Tile Cummiffee then adjourned. 
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STANDING COMMITIEE ON FOOD. CIVIL SUPPLIES 
AND PUBLIC DISTRIBUTION 

MINUTES . 

SECOND SITTING (26.4.1993) 
Thc Committcc sat from 15.00 hrs. to 16.00 hrs. 

PRESENT 

Prof. Ram Kapsc-Cha;rman 
MEMDERS 

Lok Sabha 

2. Shri B. M. Mujahid 
3. Shri G. Dcvaraya Naik 
4. Shri Pawan Diwan 
5. Shri Gopi Nath Gajapathi 
6. Shri Narcsh Kumar Baliyan 
7. Shri Shyam Bihari Mishra 
8. Shri Kabindra Purkayastha 
9. Shri Ram Chandra Marotrao Ghangare 

10. Shri Manoranjan Sur 
n. Dr. (Sm!.) K. S. Soundaram 

Rajya Sabha 

12. S~ri Sundcr Singh Bhandari 
13. Shri B. V. Abdulla Koya 
14. Shri Tara Charan Majumdar 
15. Shri Moolehand Meena 

SECRETARIAT 

Shri Haripal Singh-Under Secretary 

At the outset. the Chairman informed the Members that in the lut 
Sitting of the Committee held on 16th April, 1993, it was decided to 
present report only on the Demands for Grants of the Public Distribution 
System. He also statcd that the Committee Secretariat had prepared a list 
of points for official evidence which may be considered. The Committee 
thell lOok up for official evidence which may be considered. The 
Committee then took up for consideration. the list of points, and approved 
the sLime after making liume changes. 
The Cummittee also decided to take evidence of thoe representatives of the 
Ministry of Civil Supplies. Consumer Affairs and Public Distribution on 
28th April. 1993. 

Tltr Commiflee ,hen adjourned. 
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STANDING COMMITIEE ON FOOD. CIVIL SUPPLIES 
AND PUBLIC DISTRIBUTION 

MINUTES 

THIRD SITTING (28.4.1993) 
The Committee sat from 0900 hrs. to 10.45 hrs. 

PI~ESENT 

Prof. Ram Kapse-Chuirman 
MEMBERS 

Lok SaMa 
2. Dr. (Smt.) Padilla 
3. Shri Pawan Diwan 
4. Shri nijoy Krishna Handiquc 
5. Shri Narcsh Kumar BaJiyan 
6. Shri Shyam Bihari Mishra 
7. Shri Kabindra Purknyastha 
8. Shri Lal Babu Rai 
9. Shri Syed Masudal Hussain 

10. Shri Ram Chandra Mnrotrao Ghangare 
11. Shri Manornnjan Sur 
12. Dr. (Smt.) K. S. Soundarnm 

Raj)'a Sabha 
13. Shri Sunder Singh Bhandari 
14. Shri B. V. Abdulla Koyn 
15. Shri Tarn Charan Majumdar 

SECRETARIAT 

1. Smt. Revathi Bedi-D~puty S~crttary 
2. Sit. Haripal Singh-Under Secretary 

REPI~ESI:::NTATIVES or- TilE MINISTRY 01' CIVIL SUPPLIES, CONSUMER 
AJ"J"AIIU AND PUBLIC DISTRIDUTION 

1. Shri N. S. Chlludhary-S,cwary 
2. Shri M.. Seethllram-AS cI: FA 
3. Shri R\jiv Srivnstllvll-Joint SIcretary 
4. Shri B. N. Bnhlldur-Jolnt Secreta,y 

The Committee discussed with the repreaentative. of the Miniltry of 
Civil Supl'lie., Consumer Affllirs and Public Diltribution, the varioul 
points arisins out of the Lilt of Point., and their rcplic. by the Mini.try. 

The Comn,ittee decided to meet asain on Thursday, the 29th April, 
1993. Dt 9.30 hrl. to consider the adoption of thc Draft Report. 

The Commitl" thtn adjourn,d. 
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STANDING COMMITIEE ON FOOD, CIVIL SUPPLIES 
AND PUBLIC DISTRIBUTION 

MINUTES 

FOURTH SIITING (29.4.1993) 
The Committee sat from 0900 hra. to 10.45 hrl. 

PRESENT 

Prof. Ram Kapsc-CllairmQn 
MEMBERS 

Lok Sabha 
2. Dr. (Smt.) Padma 
3. Shri Pawan Oiwan 
4. Shri Bijoy Krishna Handique 
5. Shri Narcah Kumar Baliyan 
6. Shri Shyam Bihari Mishra 
7. Shri D. J. Tandel 
8. Shri Sycd Masudal Hussain 
Q. Shri Ram Chandra Marotrae, Ghanlarc 

\0. Dr. (Smt.) K. S. Soundaram 
RQjya Sabha 

It. Shri B. V. Abdulla Koya 
12. Shri Sudhir Ranjan Majumdar 
13. Shri Jalannath Sinlh 
14. Shri Ramendra Kumar Yadav 'Ravi' 

SECRETAR.IAT 

1. Smt. Rcvathi Bcdi-D.puty SlCrttary 
2. Shri HarJpal Sinah-Und" SlCr"llry 

The Committoe conlidered and adoptod tho Dta't Flnt R.port on the 
Public Diltrlbution SYltem'-Demandl for Oranta (1993-94) on Ministry 

of Civil Suppliel, Conlumer Affain and Public Distribution with cortain 
modificationl and authorised tho Chairman to flnalilo tho Roport and 
prelent the lame to Parliament . 

. The Committee decided that che Report may by prolOnted to Lok 
Sabha on Friday, the 30th April, 1993. 

Th. Commltt" th." adjolUn,d 
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